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No. 206/XXXVI(3)/2025/26(1)/2025 

Dated Dehradun, May 16, 2025 

NOTIFICATION  

Miscellaneous  

In pursuance of the provision of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to order the publication of the 

following English translation of 'The Uttarakhand Pachayati Raj (Amendment) 

Ordinance, 2025 (Uttarakhand Ordinance No.02 of 2025). 

As promulgated by the Governor on 15 th  May, 2025. 

The Uttarakhand Panchayati Raj (Amendment) Ordinance, 2025 

[Uttarakhand Ordinance No. 02 of, 2025] 

{Promulgated by the Governor in the Seventy-sixth Year of the Republic of India) 

An 

Ordinance 

further to amend the Uttarakhand Panchayati Raj Act, 2016(Act no. 11 of 2016); 

WHEREAS, the State Legislative Assembly is not in session and the Governor is 
satisfied that the circumstances exist which render it necessary for him to take 
immediate action 

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 
of the "Constitution of India", the Governor is pleased to promulgate the following 
Ordinance - 

Short title and 	1. 	(1) This Ordinance may be called the Uttarakhand 
Commencement 	 Panchayati Raj (Amendment) Ordinance, 2025. 

(2) It shall come into force at once. 

Amendment of 	2. 	In section 2 of the Uttarakhand Panchayati Raj Act, 
section 2 	 2016 (hereinafter referred to as the principal Act), after 

clause 51, the following clause shall be inserted, 
namely: 
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"(52) "Dedicated Commission" means the 

Dedicated Commission constituted by the State 
Government to determine the offices/seats of the 
Backward Classes." 

Amendment in 3. 	In the principal Act, clause (r) of sub-section (1) of 
Section 8 	 section 8 shall be substituted as follows, namely:- 

"(r) He has more than two living biological children, 
one of whom is born on or after July 25, 2019 : 

Provided that the above provision regarding 
disqualification shall not apply in case when two or 
more children are born in the second pregnancy after 
first child." 

Amendment of 	4. 	In the principal Act, section 10-A shall be substituted as 
section 10-A 	 follows, namely: - 

"(1) The State Government shall by, order, reserve offices 
of Pradhans for the Scheduled Castes, the Scheduled 
Tribes and the Backward Classes. The number of offices 
of Pradhans reserved for the Scheduled Castes and 
Scheduled Tribes in the State shall bear, as nearly as 
may be, the same proportion to the total number of such 
offices as the population of the Scheduled Castes in the 
State or the Scheduled Tribes in the State bears to the 
total population of the State. The number of offices of 
Pradhans reserved for the Backward Classes shall be in 
such proportion as determined by the State Government 
in accordance with the recommendations made by the 
Dedicated Commission on the basis of contemporary in-
depth empirical inquiry: 

Provided that the total reservation for the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes 
shall not exceed 50 percent of the total number of offices 
of Pradhans: 

Provided further that if the total reservation for the 
Scheduled Castes and the Scheduled Tribes is 50 percent 
of the total number of offices of Pradhans, there shall be 
no reservation for the Backward Classes: 

Provided also that if the figures of population of the 
Backward Classes are not available, their population 
may be determined by carrying out a survey in the 
prescribed manner. 
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(2) Not less than half of the total number of offices of 
Pradhans reserved under sub-section (1) shall be 
reserved for the women belonging to the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes. 

(3) Not less than half of the total number of offices of 
Pradhans, including the number of offices of Pradhans 
reserved under sub-section (2), shall be reserved for 
women. 

(4) The offices of Pradhans reserved under this section 
shall be allotted by rotation to different Gram Panchayats 
in such order as may be prescribed. 

(5) The reservation of offices of Pradhans for the 
Scheduled Castes and the Scheduled Tribes under this 
section shall cease to have effect on the expiration of the 
period specified in Article 334 of the Constitution of 
India. 

Explanation- Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the Scheduled 
Tribes, the Backward Classes and the women from 
contesting election to unreserved seats." 

Amendment of 	5. 	Section 11 of the principal Act shall be substituted as 
section 11 	 follows, namely: - 

"(1) In every Gram Panchayat, seats shall be reserved 
for the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes and the number of seats so reserved 
shall bear, as nearly as may be, the same proportion to 
the total number of seats to be filled by direct election 
in the Gram Panchayat, as the population of the 
Scheduled Castes in the Panchayat area or of the 
Scheduled Tribes in the Panchayat area bears to the 
total population of such area. The number of seats 
reserved for the Backward Classes shall be in such 
proportion as determined by the State Government in 
accordance with the recommendations made by the 
Dedicated Commission on the basis of contemporary 
in-depth empirical inquiry and such seats may be 
allotted by rotation to different territorial constituencies 
in the Gram Panchayat in such order as may be 
prescribed: 

Provided that the total reservation for the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes 
shall not exceed 50 percent of the total number of seats 
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in Gram Panchayat: 

Provided further that if the reservation for the 
Scheduled Castes and the Scheduled Tribes is 50 percent 
of the total number of seats in the Gram Panchayat, 
there shall be no reservation for the Backward Classes: 

Provided also that if the figures of population of the 
Backward Classes are not available, their population 
may be determined by carrying out a survey in the 
prescribed manner. 

(2) Not less than half of the total number of seats 
reserved under sub section (1) shall be reserved for the 
women belonging respectively to the Scheduled Castes, 
the Scheduled Tribes and the Backward Classes. 

(3) Not less than half of the total number of seats in 
Gram Panchayat, including the number of seats reserved 
for the women under sub section (2) shall be reserved 
for women and such seats may be allotted by rotation to 
different territorial constituencies in a Gram Panchayat 
in such order as may be prescribed. 

(4) The reservation of seats for the Scheduled Castes 
and the Scheduled Tribes under this section shall cease 
to have effect on the expiration of the period specified in 
Article 334 of the Constitution of India. 

Explanation- Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the 
Scheduled Tribes, the Backward Classes and the women 
from contesting election to unreserved seats." 

Amendment in 	6. 	Section 16 of the principal Act with marginal head shall 
Section 16 	 be substituted as follows, namely: - 

Filling of casual 
vacancies of the 
Gram Panchayat 

"If a vacancy in the office of Pradhan, Up-Pradhan or 
of a member of a Gram Panchayat arises by reason of his 
death, removal, resignation, declaration his election void or 
refusal to take oath of office, then it shall be filled before 
the expiration of a period of six months from the date of 
such vacancy, for the remainder of his term in the manner, 
as far as may be, provided as the case may be: 

Provided that if on the date of occurrence of such 
vacancy the residue of the term of the Gram Panchayat 
is less than six months, then such vacancy shall not be 
filled." 
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Amendment in 
Section 53 

7. 	Clause (r) of sub-section (1) of section 53 of the 

principal Act shall be substituted as follows, namely:- 

"(r) He has more than two living biological children, 

one of whom is born on or after July 25, 2019 : 

Provided that the above provision regarding 

disqualification shall not apply in case when two or 

more children are born in the second pregnancy after 

first child." 

Amendment of 	8. 	Section 55-A of the principal Act shall be substituted as 
section 55-A 	 follows, namely: - 

"(1) The offices of Pramukhs of Kshettra Panchayats 

in the State shall be reserved for the Scheduled Castes, 

the Scheduled Tribes and the Backward Classes: 

Provided that the number of offices of Pramukhs 

so reserved shall bear, as nearly as may be, the same 

proportion to the total number of such offices in the 

State as the population of the Scheduled Castes in the 

State or the Scheduled Tribes in the State bears to the 

total population of the State.The number of offices of 

Pramukhs reserved for the Backward Classes shall be in 

such proportion as determined by the State Government 

in accordance with the recommendations made by the 

Dedicated Commission on the basis of contemporary in-

depth empirical inquiry and the offices so reserved shall 

be allotted by rotation to different Kshettra Panchayats 

in the State in such order as may be prescribed: 

Provided that the total reservation for the Scheduled 

Castes, the Scheduled Tribes and the Backward Classes 

shall not exceed 50 percent of the total number of 

offices of Pramukhs: 

Provided further that if the reservation for the 

Scheduled Castes and the Scheduled Tribes is 50 percent 

of the total number of offices in the Kshettra Panchayat, 

there shall be no reservation for the Backward Classes: 

Provided also that if the figures of population of the 

Backward Classes are not available, their population 

may be determined by carrying out a survey in the 

prescribed manner. 
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(2) Not less than half of the offices reserved under sub-
section (1) shall be reserved for the women belonging to 
the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes, as the case may be. 

(3) Not less than half of the total number of offices of 
Pramukhs, including the number of offices reserved for 
women under sub-section (2), shall be reserved for 
women and such offices shall be allotted by rotation to 
different Kshettra Panchayats in the State in such order 
as may be prescribed. 

(4) The reservation of offices of Pramukhs for the 
Scheduled Castes and the Scheduled Tribes under this 
section shall cease to have effect on the expiration of the 
period specified in Article 334 of the Constitution of 
India. 

Explanation- Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the 
Scheduled Tribes, the Backward Classes and the women 
from contesting election to unreserved seats." 

Amendment of 	9. 	Section 56 of the principal Act shall be substituted as 
section 56 	 follows, namely: - 

"(1) In every Kshettra Panchayat, seats shall be 
reserved for the Scheduled Castes, the Scheduled Tribes 
and the Backward Classes and the number of seats so 
reserved shall bear, as nearly as may be, the same 
proportion to the total number of seats to be filled by 
direct election in the Kshettra Panchayat as the 
population of the Scheduled Castes in the Panchayat 
area or of the Scheduled Tribes in the Panchayat area 
bears to the total population of such area. The number of 
seats reserved for the Backward Classes shall be in such 
proportion as determined by the State Government in 
accordance with the recommendations made by the 
Dedicated Commission on the basis of contemporary in-
depth empirical inquiry and such seats may be allotted 
by rotation to different territorial constituencies in a 
Kshettra Panchayat in such order as may be prescribed: 

Provided that the total reservation for the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes 
shall not exceed 50 percent of the total number of seats 
in Kshettra Panchayat: 
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Provided further that if the reservation for the 
Scheduled Castes and the Scheduled Tribes is 50 percent 
of the total number of seats in the Kshettra Panchayat, 
there shall be no reservation for the Backward Classes: 

Provided also that if the figures of population of the 
Backward Classes are not available, their population 
may be determined by carrying out a survey in the 
prescribed manner. 

(2) Not less than half of the seats reserved under sub-
section (1) shall be reserved for the women belonging to 
the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes, as the case may be. 

(3) Not less than half of the total number of seats, 
including the number of seats reserved for women under 
sub-section (2) shall be reserved for women and such 
seats may be allotted by rotation to different territorial 
constituencies in a Kshettra Panchayat in such order as 
may be prescribed. 
(4) The reservation of seats for the Scheduled Castes 
and Scheduled Tribes under this section shall cease to 
have effect on the expiration of the period specified in 
Article 334 of the Constitution of India. 

Explanation: Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the 
Scheduled Tribes, the Backward Classes and the women 
from contesting election to unreserved seats." 

Amendment of 	10. 	Section 61 of the principal Act shall be substituted as 
section 61 	 follows, namely: - 

"If a vacancy in the office of Pramukh, Up-Pramukh or of 
a member of a Kshettra Panchayat arises by reason of his 
death, removal, resignation, declaration his election void or 
refusal to take oath of office, then it shall be filled before 
the expiration of a period of six months from the date of 
such vacancy, for the remainder of his term in the manner, 
as far as may be provided as the case may be: 

Provided that if on the date of occurrence of such 
vacancy the residue of the term of the Kshettra 
Panchayat is less than six months, then such vacancy 
shall not be filled: 
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Amendment in 	11. Clause (r) of sub-section (1) of section 90 of the 
Section 90 	 principal Act shall be substituted as follows, 

namely:- 

"(r) He has more than two living biological children,, 
one of whom is born on or after July 25, 2019 : 

Provided that the above provision regarding 
disqualification shall not apply in case when two or 
more children are born in the second pregnancy after 
first child." 

Amendment of 	12. 	Section 92-A of the principal Act shall be substituted as 
section 92-A 	 follows, namely: - 

(1) The offices of Chairmen of the Zila Panchayats in 
the State shall be reserved for the Scheduled Castes, the 
Scheduled Tribes and the Backward Classes: 

Provided that the number of offices of Chairmen 
so reserved shall bear, as nearly as may be, the same 
proportion to the total number of such offices in the 
State as the population of the Scheduled Castes in the 
State or Scheduled Tribes in the State bears to the total 
population of the State. The number of offices of 
Chairmen reserved for the Backward Classes shall be in 
such proportion as determined by the State Government 
in accordance with the recommendations made by the 
Dedicated Commission on the basis of contemporary in-
depth empirical inquiry and the offices so reserved shall 
be allotted by rotation to different Zila Panchayats in the 
State in such order as may be prescribed: 

Provided that the total reservation for the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes 
shall not exceed 50 percent of the total number of 
offices in Zilla Panchayat: 

Provided further that if the reservation for the 
Scheduled Castes and the Scheduled Tribes is 50 percent 
of the total number of offices of Chairmen in the State, 
there shall be no reservation for the Backward Classes: 

Provided also that if the figures of population of the 
Backward Classes are not available, their population 
may be determined by carrying out a survey in the 
prescribed manner. 
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(2) Not less than half of the offices reserved under sub-
section (1) shall be reserved for the women belonging to 
Scheduled Castes, Scheduled Tribes and Backward 
Classes as the case may be. 

(3) Not less than half of the total number of offices of 
Chairmen, including the number of offices reserved for 
women under sub-section (2), shall be reserved for 
women and such offices shall be allotted by rotation to 
different Zila Panchayats in the State in such order as 
may be prescribed. 

(4) The reservation of offices of Chairmen for the 
Scheduled Castes and the Scheduled Tribes under this 
section shall cease to have effect on the expiration of the 
period specified in Article 334 of the Constitution of 
India. 

Explanation- Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the 
Scheduled Tribes, the Backward Classes and the women 
from contesting election to unreserved seats. 

Amendment of 	13. 	Section 93 of the principal Act shall be substituted as 
section 93 	 follows, namely: - 

(1) In every Zila Panchayat, seats shall be reserved 
for the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes and the number of seats so reserved 
shall bear, as nearly as may be, the same proportion to 
the total number of seats to be filled by direct election in 
the Zila Panchayat as the population of the Scheduled 
Castes in the Panchayat area or of the Scheduled Tribes 
in the Panchayat area bears to the total population of 
such area. The number of seats reserved for the 
Backward Classes shall be in such proportion as 
determined by the State Government in accordance with 
the recommendations made by the Dedicated 
Commission on the basis of contemporary in-depth 
empirical inquiry and such seats may be allotted by 
rotation to different territorial constituencies in a Zilla 
Panchayat in such order as may be prescribed: 

Provided that the total reservation for the Scheduled 
Castes, the Scheduled Tribes and the Backward Classes 
shall not exceed 50 percent of the total number of seats 
in Zila Panchayat: 
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Provided further that if the reservation for the Scheduled 
Castes and the Scheduled Tribes is 50 percent of the 
total number of seats in the Zila Panchayat, there shall 
be no reservation for the Backward Classes: 

Provided also that if the figures of population of the 
Backward Classes are not available, their population 
may be determined by carrying out a survey in the 
prescribed manner. 

(2) Not less than half of the seats reserved under sub-
section (1) shall be reserved for the women belonging to 
the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes as the case may be. 

(3) Not less than half of the total number of seats, 
including the number of seats reserved for women under 
sub-section (2) shall be reserved for women and such 
seats may be allotted by rotation to different territorial 
constituencies in a Zilla Panchayat in such order as may 
be prescribed. 

(4) The reservation of seats for the Scheduled Castes 
and the Scheduled Tribes under this section shall cease 
to have effect on the expiration of the period specified in 
Article 334 of the Constitution of India. 

Explanation- Nothing in this section shall prevent the 
persons belonging to the Scheduled Castes, the 
Scheduled Tribes, the Backward Classes and the women 
from contesting election to unreserved seats. 

Amendment of 	14. 	Section 98 of the principal Act shall be substituted as 
section 98 	 follows, namely: - 

If a vacancy in the office of Chairman, Vice- Chairman 
or of a member of a Zila Panchayat arises by reason of his 
death, removal, resignation, declaration his election void or 
refusal to take oath of office, then it shall be filled before 
the expiration of a period of six months from the date of 
such vacancy, for the remainder of his term in the manner, 
as far as may be provided as the case may be: 

Provided that if on the date of occurrence of such 
vacancy the residue of the term of the Zila Panchayat is 
less than six months, then such vacancy shall not be 
filled. 
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Amendment of 	15. Sub-section (3) of section 131-1 of the principal Act 
section 131-1 	 shall be substituted as follows, namely:- 

"(3) Wherever no provision has been made in this Act 
and the Rules regarding elections to be held under.this 
Act, the provisions of the Representation of people Act, 
1951 may be used, as required by the State Election 

Commission, Uttarakhand." 

LT GEN GURMIT SINGH, 
PVSM, UYSM, AVSM, VSM (Retd) 

Governor Uttarakhand. 

By Order, 

DHANANJAY CHATURVEDI, 
Principal Secretary. 
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